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Kon'ble Shri M.P. Singh, Member(A)
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ORDER-(in ciPuulatiuii)

is filed on behalf of e^pplicant to review tne

order and judgement dated 21.9.2001 by which OA No.2490/2001

was dismissed being devoid of iuerit. I have g0110 tiirOUgh. tll0

aVOPiiitJii L.O made in the RA and I find that the review a^iJiivan

dieis only trying to build up a case for review on une same

of facts and grounds enumerated by him in the OA which have

cix
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 while deciding the OA, The x-eview

ome. with any valid ground that would

^rant review of the judgement dated 21.9.2001 under Section

Tribunals Act, 1985 read withQf Administrative
i.\o J

Order 47, Rule 1 of CPC. In view of this position the RA is

rejected.

{M.P. Singh)
Member(A)
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